59 Written Answers

Purchase of Tetracycline Hydro-
chloride from Bulgaria

6299. SHRI  VINODBHAI B.
SHETH : Will the Minister  of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state= == S el

(a) whether Chemicals and  Phar-
maceuticals Corporation purchased
Tetracycline Hcl of low activity than
required from Bulgaria for more than
Rupees one crore: ;

(b) if so, to what extent h~s the purchase
been made at a higher price due to low
activity of Tetracycline ; and

(c) the officers who are involved and
what action Government have taken
against them ?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
"OPERATION (SHRI MOHAN
DHARIA) : (a) and (b). The pur-
chase of Tetracycline * Hydrochloride
dfrom M/s. Pharmachim, Bulgaria, was
according to the specifications required
by IDPL (Indian Drugs & Pharmaceu-
ticals Ltd.) and as mentioned” in the
tender enquiry. The supplies have been
made according to British Pharmaco-
poeia  (BP) -73.

(c) Does not arise.
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Conflict between AGC W & M
and Ministry of Finance in Respect
of Fixation of Pay of L.D.Cs. ‘of
Lighthouses and  Lightships. ' 7

630r. Shri L. L. KAPOOR : Will
the Minister of FINANCE = AND
REVENUE AND BANKING be pleased
toState s i

(a) whether there was conflict between
AGCW&M and the Ministry of Finance
on pay fixation done by the latter in res-
pect of certain Lower  Division Clerks
of the Department of Lighthouses and
Lightships  (Ministry of  Shipping &
Transport) wherein duty allowance was
reckoned as part of basic pay for pur-
poses of fixation of pay which resulted in
anomalous  position vis-a-vis pay of other
senior employees ;

(b) Whether this conflict was resolved
in one of the periodical meetings with the
Comptroller and Auditor General of
India held in months of October-Decem-
ber, 1970 ; and

(c) Whether the Accounts  Officer of
AGCW&M  Shri V.S. Chellappa who
raised the conflict was compulsorily
retired during the emergency ?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL) (a) It has
not been found possible to locate any
papers indicating that there was such
conflict between the Accountant General,
Commerce, Works and Miscellaneous and
the Ministry of Finance.

(b) Does not arise.





